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an Annual Plan ? What is the guideline for the
preparation of an Annual Plan ? We were all
speaking of the Draft Fourth Plan. Whether it
has been accepted or not, the fact is that it had
affected preparation of Annual Plans, the State
Governments' Plans, the Central Ministries' Plan
and so on. These Plans are now being made
from year to year. For the last two annual plans
we have been making comparisions in terms of
the Draft Fourth Plan and saying that it has been
28 percent or 29 per cent of the Fourth Plan
total. These comparisons are also going on with
the Draft Fourth Five Year Plan outlays. So
always at the back of the minds of people this
idea has been there and every year the annual
production programmes have been planned
accor-ingly. Thus the Draft Outline of the
Fourth Plan which has not been finalised and
which never received clearance from this House
or the other House or of the people, continues to
hold the field and guide the decisions in the
States, in the Central Ministries all the time for
the annual plans. I say this is bad and has got to
be rectified.

I do not want to be critical. I have enough
occasions to criticise things and to make
suggestions for changes. Here I want to make a
definite proposa 1 which should help the country.
This is a question of national importance, and we
have got to do something about it. It is no use
blaming each other. I do not want to do 5 p. m.
that. There are enough occasions for indulging in
that kind of activity. We have already lost two
years. Let us not lose another year and also the
year after that. I fear that whatever the Planning
Commission may do it will not be able to finalise
the Fourth Plan next year even. It is, after all, a
long process. You have got to consult the States.
You have to consult so many organisations and
so many Ministries, and then draw up the plan.
Also you have to keep a perspective of the next
fifteen or twenty years. All this work does take
time. And the final Outline will have to get the
approval of the people, of Parliament. So it is a
long process and you cannot do it within a short
time. It is no use having a Plan without proper
sanction and carry on like this. Immediately what
should we do now ? The Planning Commission
should be given definite instructions that within
the next three months, they should prepare a
short Plan which would lay the foundation for
the implementation of the next Fourth Five Year
Plan. You may need one or two years—
probably more, I cannot say—to set right
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many of distortions that are there i, our
economy today. I want a short plan to set right
these distortions and that will be the foundation
for the Fourth Plan The Planning Commission
should be in a position to anticipate what time it
will take to set the economy on even keel what
measures are to be taken, what are the
programmes to be taken in hand All that should
be worked out and we should discuss them here.
I think the Planning Commission should present
a comprehensive proposal for this purpose
before the people and it should be freelv
discussed. It is no use trying to discuss a Fourth
Plan to be presented at an un known period of
time, may be one year or two years hence,
according to circumstances and then say : This
is the Fourth Plan. Ours is democratic planning
and we have adopted mixed economy. There
fore, we have to realise the obvious difficu ties.
I do not entirely e that it is all because of
drought that the plannine has got unsettled.
There are many other factors. Having
recognised all these factors we should start

preparation of the next
squarely n A A fo sns the Slituation

SHRI M. P. BHARGAVA (Uttar Pradesh) :
Mr. Vice-Chairman, / ,£ sor” to interrupt Shri
T. N. Singh, but maT I submit that we have
fixed the time for a Short Duration Discussion
at * P M and now it is five past five.

AI?E KHANAIM (SHRI AKBAR next  da™~ 4

A T™MD COntin_

SHRI T. N. SINGH : I would like to continue
Sir, because I have certain points which I want
to develop.

SHORT OUSSION
uKf SE ,A

RE AFFAIRS OF THE BRrnsH INDIA CORPO-
RATION, KANPUR

SHRI M. P. BHARGAVA (Uttar Pradesh) :
Mr. Vice-Chairman, I ,]q like to know at the
very beginning before I start the discussion
how much time would be allowed to the
mover.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : One hour is the timeToV the
Short Duration Discussion.
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SHRI BHUPESH GUPTA (West Bengal) : 1
also want to speak.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN): I thkik as mover you may take
fifteen minutes.

SHRI M. P. BHARGAVA : Sir, I want to
raise a discussion on the affairs of the British
India Corporation, Kanpur.

Before I proceed with the subject matter,
I have to say that 1 have got two Reports
of the B.I.C. the 46th and the 47th Reports
and there I find something which is un
heard of in any accounting system. In the
+.6th Report I find that the sales including
excise duty amounted to Rs. 8,85,21,252.
The corresponding figure which we find

in the 1966 Report is Rs. 9,13,65,471.
Similarly the stock in hand as on 31st
December, 1965, according to the 46th
Report is Rs. 1,58,83,681. Surprisingly

this figure has gone down in the Report
of the succeeding year which in fact should
have been the same. It is Rs. 1,37,00,683.
I am unable to follow these figures and

the remark of the Auditors given on
page 28 where ihey say as item 14
that the figures for the  previous

year have been recast as far as practicable
to make them comparable with the figures
of the current year. According to any
chartered accountancy, the figures
cannot be played with after having been
adopted by the General Body. That is the
general practice all over the world and I would
like the hon. Minister to throw some light on
this aspect of the question. My own feeling is
that it is nothing but sheer manipulation of the
figures."

Now, I come to the second aspect and that is
about the shareholding of the company. The
hon. Minister in reply to my question was
pleased to say that the friends and associates of
Bajorias have 41 per cent shares. According to
the replies of the hon. Minister to a question in
the other House he gave the following

figures.—

Per cent
President of India . 2221
LILC e 1667
Punjab National Bank Ltd. H'50
M/S Davenport & Co. (P) Ltd. 4-95
United Bank of India 4'40
Oriental Bank of Commerce 1-63

Ltd.
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This makes a total of 61.36 per cent. I have got
reliable information that another 9.56 lakhs of
shares totalling to 14-7 per cent are held as
follows :

Eastern Bank Trustee & Exe-  1,00,000
cutive Co. Ltd., Bombay.

New Zealand Insurance Co., 55,000
Calcutta.

Amexco Nominees (P) Ltd., 38,000
Bombay.

Amexco Nominees (P) Ltd., 50,000
Calcutta.

Marshall & Sons (P) Ltd., 25,000
Calcutta.

Bank of Bihar Ltd., Calcutta . 93,000

Bank of India, Bombay . 1,00,000

Central Bank of India, Bom-  2,75,000 bay
and Calcutta.

Union Bank ofIndia, Bom- 2,15,000
bay and Calcutta.

State Bank of India, Bombay . 5,000

This makes a total of 9,56,000, roughly 14.7
per cent. Now with this the total shareholding
works out to 61.36 plus 14.7, that is, about 75
per cent to that if we add the figure of 41 per
cent given by the hon. Minister, it comes to 117
per cent or so. If the total shareholding is 65
lakhs, how can this be 117 per cent instead of
100 per cent which is equivalent to 65 lakhs ? If
it comes to 117 per cent then either there are
some spurious shares in the market—-that can
be one conclusion— or the other conclusion is
that figures of shares as have been given out to
the Minister are far from correct. He is being
kept in the dark regarding the true affairs of the
company. So shareholding is the second point I
would like the hon. Minister to deal with.

Then I come to the third question about sugar
mill shares. I was told in reply to my question
that shares worth Rs. 37 k lakhs have been sold
for Rs 36 lakhs incurring a loss of Rs. 1.5 lakhs
but that it has been made up by some other
payment and all that. Now, I have an offer today
that if the Government is prepared to sell the
shares for Rs. 10 lakhs more the party will be
willing to have those shares here and now;
straightway the deal can be had. I would like the
Government to say what prevents them from
negotiating the sale of these shares to other
parties. This is not a mere matter of 36 lakhs of
shares passing from one hand to another. It has
a wider significance and the wider significance
is they are the controlling
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shares of five or six sugar mills. And what are
those sugar mills ? Those are the sugar mills
over which the B.I.C. has recently spent Rs. i£
crores in renovation. May I ask the hon.
Minister : is it anything short of looting the
shareholders in the name of transferring Rs.
36.5 lakhs worth of shares ? They are just
passing the control of six sugar mills at a very
very important time when 40 per cent of the
sugar has been made open for free sale and
when sugar mills will be minting money. At
that time the Government wants to consent and
agree to the transfer of these shares to some
private pocket who can make crores and crores
of rupees. And the Government will be
onlookers saying that they are helpless, they
cannot do anything, (hey are in agreement, that
the things will run according to the agreement
between Bajorias and the Government. Is diis
the way Pandit Nehru's orders of transfer of the
B.I.C. from the private sector to the public
sector are being carried out ? Is this the way the
Government wants us to believe that they are
the custodians of the public sector, they are the
custodians of the common man's money ?

Now I come to the question of Managing
Director. The Minister was pleased to say here
that Mr. B. P. Bajoria was appointed Managing
Director on 1st November 1962. That means in
the normal course the vacancy of Managing
Director should have occurred on 31st October
1967. Now I find from another of the replies by
the hon. Minister that he has got no application
for the Managing Directorship and innocently
he wants the whole House to believe that he has
no idea and he does not know what is happen-
ing about the Managing Directorship. May I ask
the hon. Minister most humbly : Did he get a
letter from Mr. Sri Prakasa on 2nd.June 1967
requesting that the Managing Directorship of
B.I.C. be changed from the elder brother, Mr.
B.P. Bajoria, to his younger brother, Mr.
Banwarilal Bajoria ? And this again is not a
simple deal; [ may tell the House. I had my own
fears about Government complicity with Birlas
and here is a case which proves it. Mr. Birla
was the arbitrator in the family disputes of
Bajorias and Jalans and he gave an award by
which they had to give certain sums of money
to their debtors. And Mr. Banwarilal Bajoria
said that he must have his pound of flesh since
the partition is taking place. He wanted three
crores cash down. That Mr. Bajoria with all his
debts to the State Bank to the tune of six crores
and other debts could not pay. So he entered
into a deal : "Come on, Banwarilal, I cannot

7—T78 R. S./67
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give you three crores cash down. I am giving
you a golden egg through which you can have
golden eggs every day." And that is the
managing directorship of the BIC and that is
the deal which was to have taken place but for
the questions in this House. When they found
that this deal would not go through, they
thought that they must do something elsCj and
therein came one of the friends of Birlas to our
Minister for vested interests. I charge the
Minister of Commerce and the Minister of
Industrial Development and Company Affairs
with complicity with Birlas. I charge them with
protecting the rights of Birlas and acting at
their dictates. The Minister of Commerce
entered into a deal, according to my report, that
he will get some donation for a college of his
and in return he will

SHRI BHUPESH GUPTA : Who is that
?

SHRI M. P. BHARGAVA That
gentleman's name came out during the question
Hour. I neednot repeat it.

SHRI BHUPESH GUPTA You
repeat it.

SHRI M. P. BHARGAVA : It is known to
everybody. Mr. Rameshwar Tantia, that

gentleman, will become the Managing Director
and when in the august House I pressed the hon.
Minister to give a categorical assurance that Mr.
Rameshwar Tantia will not be appointed the
Managing Director, he sat mum. He thought
that it was a childish question which Bhargava
had put and that need not be replied to. I
demand today action to see that these activities
will not be allowed, that the Company Law
Administration will not be able to have its way.
There are people who are watching their
activities. There are people who want to
safeguard the interests of the common man and
safeguard the interests of the country. They will
not allow these activities to go on and I demand
today that a commission of enquiry should be
appointed to go into the whole question of the
British India Corporation and what is happing
to that company. It was a flourishing company
which was giving a profit ofRs. 117 lakhs in
1961; Rs. 142 lakhs in 1962; Rs. 236 lakhs in
1963; Rs. 130 lakhs in 1964 and Rs. 50 lakhs in
1965. This year the company shows a loss.
What a fall my countrymen ? From Rs. 236
lakhs profit it has come to minus Rs. 11 lakhs.
What an achievement of our appointed
Chairman and what an achievement of the
Managing Director who is busy in loot and
plunder.



4121 Short Duration

[Shri M. P. Bhargava]

Now, what is happening. Let us compare the
figures with other mills. The Raymond Mills,
which is also dealing in wool, with an outturn of
Rs. 8 crores, have made a profit of Rs. i crore
and this beautifully managed company with an
outtrun of Rs. 11 crores shows a deficit of Rs.
20 lakhs or so. 1 leave it to the House to judge
for themselves as to how efficiently the
Company Law Administration is working, how
efficiently our appointed Chairman and Vice-
Chairman are working and how safe things are
in their hands. Nothing short of a thorough
shake up of the BIC will be able to save this
Company. If quick action is not taken, the
people will liquidate the assets of the company
and clear their own debts and one day the hon.
Minister will come to this House and say : "I
was helpless. It was done under pressure of the
State Bank. They were wanting their money to
be returned and it was done under pressure.
They wanted their money to be returned and we
were silent spectators". Government can create
the post of Senior Vice-Chairman or Junior
Vice-Chairman to accommodate Mr. Bajoria,
because something has to be found for Mr.
Bajoria. The way Mr. A. K. Roy functioned in
the company and the way immediately Mr. A.
K. Roy went out Mr. Bajoria was elected the
Vice-Chairman, in spite of contrary advice,
these can only come out if a thorough probe is
made. So, I would request the House to see that
a probe is ordered in the various activities of
the BIC.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) Mr. Chordia.

fi fammgme saverreef wielean (ge
a3%) - sumwefs sEET,. .

SHRI A. M. TARIQ (Jammu and Kashmir)
; Mr. Vice-Chairman, my name is the second.
Before Mr. Chordia, I may be allowed to
speak. Moreover, I have to go back and
observe 'Roza'. I do not take shelter under
Ramzan.

off fwmgme waEnAs sl
A & AT 39w 2e saww 3 Afwd
THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) : Generally when there are two
names for discussion, we take one from the
Opposition and one from the Congress side.
Mr. Bhargava spoke first and so I called Mr.
Chordia, from the Opposition. But if Mr.
Chordia agrees,  have no objection.

[RAIYA SABHA |

Discussion 4122

st fanargaTe waTeTET st : 9w
TIAT THA (71 € A1 @A AR 7 Aifwq o
[Tue Deruty CHAIRMAN in the Chair, ]

el P P

B A S e Ea
woglan oy S o e 2 Gl 8
cyde Sl fyae G50 ge UGS
2 Cilthe o oale by sy
gl el gae &5 2 & oy
,_.;T) e I &8 L) Lo,
RS LS ‘_;«—-dif‘ st
wl ey Myl widy  dele 8 Gl
Pl 45 4 gl UsS (2

I I R

.

& g abe il of o Jla e
oF U 9 S Y oy
p3IS o8 Sy ol flyme paen gl oyl
S oM e (O S 2
K wl L."'} & Lﬁ’nﬂj’ JL{,&J' &3
e b =k el St
(B 4 el e ey (i Wby
o opede oyl b e gae
iyl o5 Lyl O pRades ggf japidi]
Jh[i JL_I'I ot A Sl oS ¥5a LaS
¢ WS o e U el
ey & ale uathae yf e Lk
! B P 82 b & g
oK) — Ko oS Sl &yl = Ko
n.\-l'-"lv L’-bd [ S P L,"'] 1] & N UL}:.’:.,.
aal o Y S e - e )l
pl e Yy i o3 %y i Sy
e bl S c_,lo o] Kekp0 iy S
O T I e L

—o o g i oS



[EIELIET)

[ 14 DEC ']

4123 Short Duration

dabe £ g &5 g UgBan [y
F g g 21y (F P e
wisd @l oS e (ul oS fye S 2
Ly ol & S Sely U e
2w g it KD S el
ol Sy gt @ & 2 osal s
KT PR R I PR
O e A
o Sy me 2y oS =S ol S
Jl..ﬁl-u’ Césul(‘ghu»l ﬁ'd"‘r y!
oo 33U K Sle ol 95 S WS
_ » Uk

oS — oyt g e Bt S

St 5 o oo W oS~
NS Y o o W e
S S U= ar e s UKyl
ISR Qe v g
w-a Mg e N iw‘#
e o i S Sle ol Sy
3y Juerd A gl o dgyb Pl
U ol Jo§ X S el g
S 2 s dy sw & e — Sala
;__s’fhw By gﬁ-“—-fyjéhu-&"wl
g ég_,,;.d‘.gul\m e
e Fhe g pame 43S y!
—oaie i K e e K
Eannlige  yol Olels K e e
paa ol Opa By 2 3lige by 2t
K e O 83 -2 S da S
Lol oS Sle — & JKu L) walls
L}bﬂeﬂﬁit’r’g“r!e yl & e
o e 2 U LS e Ja oS
WL ca b L.ﬂ‘m L?H; e t—r"s’J
o o5 aBe = a0 i S ey
— 2 i gl P ey P S
otk o) e Bla a5 ) 2
S K &S 28 el S el
Cilidie g ol S (wl pl oS SEGE W

IQK7 1 Discussion 4124

Uy o oo 2] o8 o a0 i
w oo las gily Ky S8 — Jaly
—a Jaly U &

ep & g Sa e &b
Bl § fin pie o S e
il Lol = ol b e (S (e
st i ot Jo o ey e
dale byl —d g =2 eale
e Sapd e & dh -4
Waﬁ;ﬁrh”l—.-_\‘ wllfya
uﬁtis_ihni,ﬁguu]du&ié')
—a i e ool ¥ ol oa
2 h‘,.aLa I,S)lﬂ e c..)L! S L.""
oy f —ar W el
Uﬁﬁg}héwl‘swé“%‘i
— Y e iSOl Gy
Uekas o8 (o ol 0 o5 e
Sl gae @l o - Saly
a wale hle 4 ey ot
Sulay Upe RIS o (g8 53 oy &S
S e — Sala Un o e o5 S
Ko o] S 2Up G W o~
T TSI I SR T
P 5 skl gU Wy b Jala e
L dole cppe —Dola Sigb e
S e el S Ak e
ol & Mo - K Wb S
aPe — N ply 5 B g5 S5 ey
2 Un o3 Gy — R ot Y Y
L,p-—&'gb,c.)-&"“’*’)*"i%"‘?
RS o8 WAL pdgaly &5 WS yae
.‘_,1”| rb,:h-a'.at:}.)sf-J‘-‘g—;uf‘-‘
gt oLy FLE O gyl o2 = Tl (payd
—3yS b By S BU oS & I S
b eyl g D e S a1 !
S &y — g & ufr‘;-’rs oy
T

- 2l



4125 Short Duutim

ot dte Yo qd (T waw) :
el TERTET ST E |

¥ e 93 Il 2] 8

R ol or g gl S dalae
R — 2 s S 55 K
By st Wila g gyl SIS gae oS alo
ol - e S R sl
il oyl My K | gl e 2
O S g ol gyt SIR S e
o 8 A AR e aaie - Lals
Jif,é; KN cej’ ,S -l ugd-‘],ﬁu
Ot e 90 ! S = aemen b S
E oihSl yal & ale Yy oyl e
e e
O b (RS gae (i @acie
JORTENE < VRO X o
vl ot 3 n hed seal addy
S oo ol ¥ s Jalesad op
e = & - o e
¥ e — ol Usked yagl on klolne
- by U wad p (ul p gk oy
2 pad el S S e e
P e e - 2 U Lo el &
w2 & n Wy &S e D
& opp B L (wl yae 2 lage UlS
w Jyel elr @ opb el
b oy @lie il -2 CIL 5 s
o Sale Uad o e 0 2 Wy
P oy Ayl e Sl
P S e bl o2 o) — Jals Uy
= By S gy el gler o5l
w oute R o S 2 ey
P PPy eler Sy gl e fegain
i U8 oy phy — Al yagd pame
Wi 2 prd e Y W WS ey
AU e 3y — 2 3¢ @by
S e S el -2 Up Gl g

[ RAJYA SABHA ]

Discussitn 4126
—u Uy e op S o e -4
Ut U S s S 2 el ol
S el g S e gl
2ol (Kl (] S 2 By
Ut e 9 @ ol — 2 1 K Dy
] o = el M 8 e (L
g — oot (A5 e Glnpsin oS il
= ot pd — ety LS 0 WK
o oty LA K LIS K Y5y 5 €
2 gy g by 5 e (W] K
S S B 2y 6 ) 3l gl Sade Uy 3

ot wiewr amt (fagre) e
atfed s 727 e arfgd

2

e —pdd —ol o2
ves Ugll U‘S él L’.] % é.ble.

ot wirerRE ATt
FgaT AT |

Upn

:HIET A1 TEY

ot ! e el —el ot

ﬁu,gh,b"gwjbilwmw
st wiverwE ATt aEEar g ga &0
¥z @I
S ye 1 M =l — o) o
i Jaly Uph g 1 € o) 65 (o
coolame oS e 2 Ll LS WS 5 (gl
ST — (Interruptions)‘ S L_g-‘i’ji
e oSG ad e e &
LS et & iy — o — S byl
i Al ghyy il @ 2 a6
el w o e e B edydy)
—oe a8 1ol oy Iz ceonge Y08 ST
ot S el S e e
b =K LgySamsteg] € JW 5 ey
5295 A Gl o § JoWS 5 meyRaylam




4127 Short Duration

~a ¢ K ¥ e w8 AUk LS
A ¢ K gaa oy I e (]
ute o = 2 Pl Kl e
¥ atS b e B el 2 UC
2 o F ol Kl 8 e K
U R e L e
Bl 2 Uy o5 o8 il plam (] 8
Py 93 2 LY apldye. P WL—(LO
POV I FIIETSLCN S TR TR PR
Lt BB ol oS sl o e
O ey B e — daly Wy

-2 Fp Jlakd SIS S sl

S ol 8 g U o o
Obe P g gt e Dele
ute pre Aale g e oSl
syl paee Saalls e Kula g | oyls<]
1 corlyfl S U 3y oy ¢ Saly Fge
1 ol S L o phien — Jale
Gt Sl S el (i e dily
dale gy ol S I e Juls
dily S 35 i ale e o
o 2B @ by s - 3
o Nl = 2y laban iy 8 'y
- dala gy Sl e S e

[+t qo wwo atfew : wew fady S
W, WET A% T AR T AT W e
ot femas Fva g Siea aw aFm fang
77 4 WA digg ¥ qetaw g
az 9z & B & afeaed g ag WA g
f %1 goe 0 dYo apifo Ao F ATH W
weF ¥ AMA GfEd  FERTad @ AT
o) Foorr WA A T AT 97 s weE
HOHTT A1C IH 99 T TLHT WA SAGT
A1 AT AFG AEF W AZ WA AT
1 15 A=A T47 41 AT A g7 arrr
AT T F FUEH FIA K[ KT A€
T AY | qE TEEE AwEm g I A

[ 14 DIC 1967 ]

Discussion 4128

FT HY A6 A WIET T A FI9r I
nifeaiifarT &, gn @9 & samE e
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A T T @il w A | FfEw
Afewa 72 & f& = 7oF § 9= am 9
T & 9 I gET THWCE, A AT A0 E,
#58 AT §, 7% gET THAIT § AT FAAT
TENT AR W AE W T 8
St & 1 ST ST ® A 7 9w
T THAT & Al g9 A4ad g a1
g

# amaal § v s w ama w g
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t[ ] Hindi transliteration,
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T WWA AFA TEAT AT N g
& wi AT S 72 § 7 g, qgA ¥y
74T «E A7 v ® oA 0, qF FE T
qET q¥Al & | BE A7 gET & AT 92 e
W Qi AT | W AT FEar fw vraw
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T AEA F ST FH AT AT FE T )
T AT AT AT FHE S A, frmar ot
T, TR W qT TE FI | W A7 T
f& s anan 21 o 3zt A o w5y A
T ATHT | A FA G gHAT & | AT A
oo sz &0 &, .

Al "o o aiF (AT w3) : wpf
R AT E

Stgouno arfew: . . a1 aTwiT 1
WA T ATL H R AT 9w Fieard
FA AT TET § | TARAA WEA A A
A AT 9T T E, A7 ArfAw 9w
TN T, IR T 0T 419 wEn q
AT THAT AT O wsf ¥ fammw
T A o FwrEd w wifgn o
TE AM R A ZH wEAEAT qEE A
T wzhe (@Al & aww awd ) e
& a1 A Fiat § o417 fazan qizg 1 30w
T F Hgw 3 faw 7 A famgea
q S T WAAT F 0w FE AR T 07
A% FAT T TG TR sgwe famAd v
FAE | I 9w 79 foewmifoat 2, a4z
ﬁﬂﬁﬁfﬁ?ﬁﬁl*o&ﬁoﬁow
Al W I qmer wifgn | e w
T @1 9T T 9v FEAr FeA qifzw
THH THAT ATE AT @ 2 fF owwew 2
ar Gl & 1§ aeT & gw fan ad
#2 &l & % 727 av awer @ g, wew
fad wzan g f& affadt a1 o7 77 zwrv
A A7 arrfaew & faes &1 s
HAHT T AT 720 ¢ 7 W AVRT Fl AT
Fifgn A\ A% § a1 @1 & 799 o avEe
Tt wal Fifgh | W gw own T w9
ar @rn w1 g aifaslt 9T o g
71 Fg & i et feegemni # o fergemey
q AET AW gL Avrfoew F1 wE A
HIFT | 07 T AT FIE T AT aan
w1 9@ T &, TE quAs R A
T EAT 8, OF Faa g g 1w
T GUTHA WE 7 I A} A o
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SHRI A. G. KULKARNI (Maharashtra) :
Madam, I want to place before the Government
only two or three important points in respect of
the B.I.C. I could understand that there are
some enquiries going on. The B.I.C. is a
Corporation which was yielding very good
profits. It is now showing great losses. Madam,
the loss of Rs. 11 lakhs is actually not Rs. 11
lakhs. They have taken credit for development
rebates. The loss is round about Rs. 20 lakhs.
As pointed out by myjton. colleague, here in
the 1966 balance sheet they say figures for the
previous years have been recast as far as
practicable to make them compar; ble. What is
this recasting, Madam ? Where it was Rs. 1
crore 5b lakhs, they have recast it as Rs. 1 crore
37 lakhs. What is this recasting of Rs. 21 lakhs,
I do not understand. These balance sheets are
submitted to the Company Law Administration,
and I have got my observation, submission,
most humbly to make.

I do think that there is something wrong with
this Company Lpw Board which is not taking
due care in getting such type of companies and
such type of fraudulent businesses under
enquiry. In this respect also I see that one
esteemed paper, the Bliti, has made in its issue
last week a scandalous report about the working
of the B.I.C. I again want humbly to request the
hon. Minister of Industrial Development when
such type of business, whether of Birlas,
whether Bajorias or whether of
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[Shri A. G. Kulkarni] Shanti Prasad Jains, are
being so much publicised in the country, what
moral is there and how can people keep their
faith if the Government fails to take action ? I
can understand the difficulty of the Minister of
Industrial Development that legal impediments
may be there. The legal rights of these
fraudulent parties must be there. But, Madam,
what I want to say is I support Mr. Bhargava
only in this respect that if there are any legal
barriers, you may please immediately appoint
an Enquiry Commission and show to the people
that the Government has got no axe to grind,
there is nothing to be hidden and the Company
Law Board and the Government of India in the
Ministry of Industrial Development want to
deal with this aspect of fraudulent business of
the big business houses at the bar of justice. I
do not want to say anything more except to
make only one suggestion. It seems from the
balance sheet that if these people sell away this
Elgin Mills, all financial difficulties can be
done away with and the Government can take
over the entire B.I.C., as suggested by the late
Prime Minister and work it as a public sector
concern. It has got more prospects of earning
profi’.

Madam, I have done.

st faamgur wuwmEsr sl
FrrafT WA, g7 St 9= gE 1 T
Al wAEE Fo 0@ A E F aeF agr
97 q1% 912 fZH1 § vx oF I@via §
feaaTs S0 F2a7 TEHT 8 | %L FE 42
v w7 9w fF agr % 3avmf a7 fvame
g araz i wm 7 &, faeit o) el
F AT A TN AT AAT H B FT A
f& it % agr sy weafzan & @x
fredt * wgt #9 &1 97 TEEim @7 %
7z fw@d ) w1 N SurmlE wrmad
# o &% 7 fawran w0 awar fas 7=
Fr FaTd & w8 azady T frad =
a%, st 7 S w0 o § a8 O 98 )
37 qar Ao arfe #Hro HT W T, dfr
qaE e § W wmgsw A g i
fagsr Tz ad & @\ w6 arfar aF
&, anl fa 97 7% EN a7 wEe w0 |
A1 47 T 4T A @I 8 UT T g3
T oW ug A g fr gt ae o faerr
g0 TAAGT FT TF E YW T U AA(

Znft, 3 v fadawr v g, 3WT
Feramr &7 % ferd w1 awmar gem
AT 3wt wwA F qfvfa @ ava g,
WY qZ AT AW OF L, UF 7 (@
F1 IETEN AAT G0 A7 AT o0 & Fead
1 a7 ¢ i famam a7 & 7 g, foat
IATH AET AA | o F el fawar
A w=i gE, @1 gar war fr bt
FLANT ZIN0 2 AT 39 ALE F 94T i I
21 3z dle ardo Mo s &F (afew
o 4 a1 @z qwmw A fm w0
F1 4 #1794 @fea mwr & a7 5 any
APT AT AT F AT A A 4 R
27 § #o Aro He T WH 77 wAMA §
f& "N F awe, “ard” T dEw A W
§ FR F A9 A E, WAT ATE THA
7 7 w1 g | 97 A% qEE "iEa
T &9 % a1 92 gedl 7@l siwa fw
TEAT gE @I Eien wEa wA
afes foe asifen wiza 4 3 om0 fan
f 227 % @R SOH1 W29 AZN F7 AHA
% 59 A7 ¥ $2 FIGTHT T AT
farar sl 2, 9@+ a0 gw 9l woar @9
o smen 2, @ fadi g2 am #d1 & 0

a1 TEAE AT WNE & TAN AL A1 A
@1 2 afew a7 934 98 & v o9 =wawg
F1 fFar e sg 7 oAw ¥ 0gE) /A |1 ag
2 fa ST AT ST 41T 1 AN T
g mewsm s SiF @ T [9T FAAT
s afemn fEev HeeEfew @0 ded
gu, 57 f& W & gEfewss w0
TEMZ 14 FUZT FT ATAT AT 47 97
24 FYIE 890 FI &1 G0, AT TH AT F1 e
BT AT FTHFIT TW ATG HIT FI AHEFAT
g % =0 qeq &1 3% a9 § 947 A%
g @ faor feefasizz &, oF fag ) off
#w e faan, @y dw@ 71 adz &<
% aog fagso # @ a4 okt v afx
AT 48 TET F7 7FT § A1 (67 574 frami-
fafafad) e 57 %, a7 g9 #1475 7%
# wzd w A owifgd « owe wE aw
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FUEIeET % §TAW T qAT g, A -
IR ZR FAT AEA T A 0§, A A
A97 Feg) A1 feqrédz & s Ia
& Wi FT FT I fEATE FEAE)
FE AT AAT FTAAE) FEA B § | HT
AT AT AL FA ¢ A1 g A qEy 2
f s fagsor fl 72, o9 408 A @,
@ 1 qifafess 28 &1 8 =
2, oz tzvee @ f oo owed) W@ %
T a9 ar #19 A) famamw € a7 wiz-
e @, ar fe) @1 fed @ 2w 4
ar few gete 9w w40 A1 91 30 UA-
afa® S5 1 A|EreT 97 FT A9 UAAfAH
maarEt #1 JfeewE F7A F FF W
AT 9ET AT A EA | FAE H A
srg f awwre e favir &, e @
g a1 |a a7 FuT @ w¢, 51 9f5mm
9T & FT H A9q GANAE § TAR] FL
#T FT T4 /a1 £ at a8 faeedf wre
% &Yz faare. st A w0 & 2 Fea)
at fevddz % afd smd FHad w2
#T2 ATTT 1E ) 21 A1 T AT § af=Hwe
a7 & 39 q¥ fadaer s7 9 wEear 57
T8 7Y v & T s & fe W i
=% Fu 7 38 fqda & ) 77 w1 fead
zarEd A sqfo a3l a1 @ g aer
a7 fear amr arfgs afs zov 3 &
faufor 2y &% 1 =4 9 A faor W @
aF |
SHRI ARJUN ARORA (Uttar Pradesh) :
Madam Deputy Chairman, I welcome this
discussion particularly because there are, at the
moment, ugly rumours in Kanpur about the
future of the BIC, and BIC is important in the
economy of U.P., particularly vitally important
in the economy of Kanpur. At Kanpur itself,
more than 20 thousand workmen are employed
in the various units of the BIC and its
associates. It appears that what is going on at
Delhi has caused ugly rumours at Kanpur and
many of the workmen and many of the officers
feel uncertainty about their employment, un-
certainty about their future and uncertainty

about the future of the BIC. Here what we find
is that the Government is not taking
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a serious interest in the matter. Instead of taking
the interest of the 20,000 employees at Kanpur
into consideration, the Government seems to be
guided, in the matter of BIC, by astrologers and
pundits. And it appears that the best advisers
that the Minister can get are not the five
Members of Parliament hailing from Kanpur
and 105 hailing from U.P. but the dismissed
employees of the BIC. I personally feel that this
is a very light-hearted and undesirable manner
of handling such an undertaking by the
Government. As a matter of fact, the
Government has never been clear in its mind
about this vital unit of Kanpur right from 1957.
In 1957, there was the Mundhra deal. The
Government soon realised its mistakes and the
exposure was made before the Chagla Court of
Inquiry. Then in 1958 the State Bank inter-
vened and the result of the intervention of the
State Bank was that Mundhra's management
was more or less unseated, and the High Court
appointed a Committee of Managers. The
Government, even then, had the option, had the
opportunity, to buy Mundhra's shares. Even if
Mundhra was unwilling, the Government could
have utilised the legislative processes to acquire
his holdings and acquire an absolute majority in
the BIC. Government did not do so.
Government brought in the Bajorias. And it is
well known that Mi. P. C. Bhattacharya, then
Chairman of the State Bank, who ultimately
became the Chairman of the Reserve Bank .

SOME HON. MEMBERS : No, no.

SHRI ARJUN ARORA : . .the Governor of
the Reserve Bank, was instrumental in
persuading Mundhra to sell his shares to the
Bajorias. And he was acting as an emissary of
the Government. He was reported to have
visited Mundhra in Jail. Well, Government,
tired of Mundhra, brought in the Bajorias. And
then in 1962, the High Court rules that there
should be an elected Board of Directors like
any other private sector company. Madam, it is
well known that during that period, before the
restoration of the shareholders' Board of
Directors, there were many hush hush meetings
between the Bajorias and the Government and
ultimately, Mr. Lai Bahadur Shastri .

SHRI NIREN GHOSH (West Bengal) : Who
was at the helm of affairs?

SHRI ARJUN ARORA: Many people,. »
stepped in and some sort of understandings
were arrived at. | want the Minister to tell
this House and the country at large
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what were the assurances given by Mr. Lai
Bahadur Shastri, and what were the assurances
that Mr. Lai Bahadur Shastri, clever negotiator
and statesman as he was, got from the Bajoi
ias. That should he made known to this House
and the country. But there appears to be a
policy of hush-hush. Even then, Madam, Mr.
Krishna Menon studied the affairs of the B.I.C.
at the instance of Prime Minister Jawahar-lal
Nehru. He came to the conclusion that in the
year of grace 196a, even before the Chinese
invasion, B.I.C. were one of the biggest
producers the requirements of our Defence
Forces. They were producing blankets and
woollen cloth for the uniforms of our Army
men. They were producing boots for our Army
men. They were producing other requireinents
of our Defence Forces. So Mr. Krishna Menon
recommended and Pandit Jawaharlal Nehru
agreed that the B.I.C. should be taken over in
the public sector and handed over to the
Defence Ministry so that clothing and other
requirements of our Armed Forces would be
safely met. Somehow this was not done. It
remains a mystery, and the mystery becomes
deeper when one finds on record that Pandit
Jawaharlal Nehru's suggestion was not
accepted by the then Minister of Industries',
Mr. K. C. Reddy.

SHRI KRISHAN KANT (Haryana) : Mr.
A. K. Roy must have interfered.

SHRI ARJUN ARORA : For me it is a
mystery. Why in spite of Pandit Jawaharlal
Nehru's clear view that the undertaking should
be taken over by the Government was it not
done? Since then many things have happened
and at the moment, as Mr. Chordia had pointed
out, instead of taking a far-sighted view of the
problems of the B.I.C. Ministers are more
anxious to put in their favourites, politicians,
retired officials etc. in the Board of Directors.
That will not solve the problem. Only people
who have experience of industry, only people
who have experience of labour, only people
who have the interest of the country at heart
should be there. And, of course, as I have said,
in this House earlier, the best thing will be for
the Government to do away with this mixed
management of the B.I.C. Mixed management
is an unmixed evil. Either take over the under-
taking or sell the Government holdings. As has
been said by one or two other speakers, sell the
shares and treat it as a private s™lrJr
company. The” Government has failed to make
this mixed management a success and the
chances are that if mixed management goes
on, the things will go
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from bad to worse. So a clear decision should
be taken in the matter. It should have been
taken in 1962. Even now it is not too late.

Mr. Bhargava mentioned the sale of sugar
mills by the management of the B.I.C. When
that question was raised last week the Minister
said that they were sold on the advice of the
State Bank. Now it appears that the selling of
the sugar mills did not enable the B.I.C. to
discharge all its liabilities towards the State
Bank and, as a matter of fact considerable
advances by the State Bank are still there. There
should be a categorical statement on the floor of
the House by the Minister either today or to-
morrow as to who was responsible for the sale
of the sugar mills. Merely the advice of the
State Bank will not do. I would like to know
whether the Company Law Board came into the
picture 01 not. The Government are a
substantial shareholder in the B.I.C. When the
State Bank gave the ad-: vice, did the
Government apply its mind as a shareholder?
Did the Company Law Board apply its mind as
an administration, and how were they sold ?

THE DEPUTY CHAIRMAN : Please wind
up.

j SHRI ARJUN ARORA : And to whom were
they sold ? Were they sold before the decontrol
of sugar production was ordered or were they
sold before that? Even if they were sold before
that, were the Government not anticipating a
change in their policy ? Or is the Food
Ministry a different empire and the Industrial
Development and Company Law Board
another different empire ? The Minister should
make all this clear. Thank you, Madam.

SHRI BHUPESH GUPTA Madam, I
charge Mr. Fakhruddin Ali Ahmed, the
Minister and his Department, with deliberate
attempt to mislead Parliament and cover up the
swindle and plunder of the Bajorias. I think,
Madam Deputy Chairman, the matter calls for
serious attention and probe in order that we
can get at the entire truth.

Reference has been made to Pandit Jawa-
harlal Nehru's letter earlier. Just to refresh our
memory, [ will read out the letter to
you ‘m— -

"It would therefore not be difficult to gain
control of the organisation and make it a
public sector one."
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The letter was dated the 2nd September,
ig'J2. I have also before me a copy of the letter
which two days laterthe then Minister, Mr. K.
C. Reddy, wrote to the Prime Minister in
which he said :—

"So far there has been no such proposal. In
fact, as I have mentioned earlier, when some of
us discussed this matter on the 25th January
last, it was oui intention to wuse this
shareholding to secure that the B.I.C. was
managed by a Board which would be composed
of people acceptable to Government, and who
will have a sense of public responsibility."

The letter is dated 4-9-1962. Let us now
examine whether the Government has kept its
word. I have quoted two letters from the
Minister concerned and the Prime Minister of
the country. The hon. Minister should explain
here why in the course of the last five years he
and his Government have gone exactly in the
opposite direction, not in the direction of
securing public control over this company when
Bajorias were playing ducks and drakes with
the finances and th? other interests of the com-
pany. Madam, that point he should make clear.

And how has the Government responded ?
Instead of securing control, as I said, they have
moved in the opposite direction. It was a kind
of back-seat driving, If I may use that
expression, of the Bajorias by this Ministry.
Take the case of the appointment of Mr. A. K.
Roy. It was admitted in this House that Mr. A.
K. Roy was appointed as the Vice-Chairman of
the Board of Directors in consultations with the
Bajorias. Now, Mr. A. K. Roy happens to be on
the Board of Directors of 13 private sector
companies. Do I understand that it was done to
secure public control ? I should like to know
why' Mr. A. K. Roy was appointed in this
manner and why Bajoria was consulted. You
want a Bajoria mar. to control a Bajoria, I
should like to have the explanation.

Then, we have that great man, Mr. Sri
Prakash. What financial interest Mr. Sri Prakash
has there? Is it not a fact that his son,
Jasvardhan, has been with the .Bajorias in order
that the father could be amenable and obliging
10 the Bajorias? The record of Shri Sri Prakash
as the Chairman shows that he was a party in
order to serve the Bajoria interest, and not the
public interest. Is it not a fact that his son is in
the appointment of Bajorias, that Mr. Ramnath
Goenka, a close friend of Bajoria, and a
shareholder, had been help-
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ing Bajorias when T.T.K. was the Finance
Minister? And, Shri Sri Prakash, I am told, in
perquisites and salary, etc. gets something like
Rs. 20,000. But I am not going into that.

Then I should like to know another thing in
this connection. On the 26th August, 1967, in
the Annual General Meeting of the
Shareholders, the Regional Director of the
Department of Company Affairs (representing
the President of India). Kanpur, wanted to
oppose the appointment of Shri B. L. Bajoria
(younger brother of Managing Director, Shri B.
P. Bajoria) as full-time Director but why was he
instructed verbally by Secretary, S. K.Datta,
I.C.S., not to oppose Mr. B. L. Bajoria's
appointment as whole-time Director-in-charge
of Woollen Branches. Explain these things.
Besides, even now two posts are vacant. They
have not filled them. And the Bajorias are going
ahead with plunder and loot in this manner.
Madam Deputy Chairman, this scandal ranks in
the category of the Mundhra scandal. In his
letter to the Prime Minister, Mr. K. C. Reddy
had said that the Bajoria group's shareholding
was over 30 per cent. Now we are told by the
hon. Minister that it is 42 per cent. Who was
telling a lie? Somebody is telling a lie or
something has happened. I should like to know
that. Now actually the Bajorias' shareholding is
much less. It is not even 20 per cent.- If the
Government wants to take control of the
company they can do so on the strength of their
own shareholding and secure proxies and so on.
Anyhow, their shareholding with L.I.C. and
other things gives them enough strength to take
over. But they are not taking over Bajorias
because the Bajorias have established
considerable influence over this Government
including this Ministry. That is what I should
like to say.

Then I can point out here what the Company
Law Department is doing. Take these 46th
Directors' Report and the 47th Directors'
Report. If you refer to page rg of the 47th
Report, you will clearly find that not only in
regard to sale but also in regard to works in
progress, etc., the accounts of the earlier year
which were shown in the 46th Report had been
tampered with. It is admitted in the Report
itself, on page 28—"figures have been recast as
far as practicable." 1 should like to know
whether it was taken due note of. On whose
authority, under which law, the figui'es that had
been passed for the earlier year at a proper
meeting of the shareholders, were mani-
pulated? Who authorised the swindler Bajoria
to tamper with the account sin this
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manner? I should like to know how much bribe
money passed between various interested
parties so that this patent illegality could pass
off as accounting and so on. Madam Deputy
Chairman, these are the various things I want to
know and I think nothing short of an enquiry
will do. I find here that the aim and objective of
the Bajorias had been somehow or other,
according to the papers in our possession— and
the Government here has failed to safeguard
public interests—to exploit the B.I.C. to their
heart's content, make as much money as
possible and reduce the entire industrial
complex to a skeleton. And in doing so, they
have committed a whole number of frauds and
other offences which the Government should
take note of. He does not even listen. Kindly
listen, Mr. Fakhruddin.

THE DEPUTY CHAIRMAN The
Minister must listen to him.
SHRI BHUPESH GUPTA Have the

Bajorias upset you so much? Now, fiist, despite
the fact that the Government of India had given
import licences to the B.I.C. for purchase of
wool, as they do 10 all concerns like Raymond
and Digvijay Woollen Mills, Bajorias have
indulged in purchase of National Defence
Remittance Certificates for importing raw wool
at a fantastic premium of 225 per cent when the
market at no stage had registered existence of
such a high premium. Secondly, manufactured
goods sold to dealers of Lalimli and Dhariwal
Woollen Mills are delivered to them on
consignment basis, i.e. pay as you sell basis,
and railway and transport receipts are given
directly to dealers and not through banks as
required because of the mortgage of
consignments to the banks.

Thirdly, Bajorias have utilised the services of
only one transport company to deliver their
woollen goods without waiting for clearance of
consignment notes through banks.

6p. M.

Fourthly, the management shares the agency
commission with agents by adjusting credit
notes and simultaneously reducing ex-mill
rates of stock sent to agents by as much as 30
to 70 per cent. This means that woollen cloth
sold in the market at Rs. 50 a metre is given to
the agent at Rs. 30 a metre and the difference is
pocketed jointly between the agents and the
Bajorias. Deny it if you can. Therefore, these
are some of the points on which I should like to
have clarification.
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Then as far as the sale of six sugar mills for
Rs. 37.5 lakhs is concerned, it is another
Mundhra deal. Am I to believe that six sugar
mills cost only Rs. 37'5 lakhs or so? No. The
Bajorias, according to our information, have
pocketed black money of the order of Rs. 3
crores as a result of these transactions. Now
there is no use trying to give me the face value
of the shares. What about the working expenses,
renovation and other expenses ? All these
things have to be taken into consideration.
Therefore, with the connivance of the Govern-
ment, with the assistance of the Government
and with the knowledge of the Government, the
Bajorias are doing so.

Madam Deputy Chairman, is it not a fact that
the Governor of the State Bank is in possession of
certain relevant information and yet nothing is
being done with regard to this matter? I
understand that several crores of rupees have
been loaned by the State Bank to the Bajorias and
it originated in the old days when the State Bank
had to move in in order to secure some control
and so on. Therefore, I say here is a prima facie
case for the take-over of the B.I.C. by the
Government. There is ample power under the
Industries Development and Regulation
Act for the Government  to take over.

Pending this, the Government should
immediately re-organise the Board of Directors
in line with the assurance given by Nehru so that
only public sector men run that management.
Shri Sri Prakasa should be removed here and
now without delay because his son is materially
benefited as a result of his shady deals and his
support to the Bajorias. Shri Sri Prakasa is a
coward. Madam Deputy Chairman, Governors
are either Dharma Viras or Sri  Prakasas—
either topple a Ministry or cover the Bajorias.
Between the Bajorias and this kind of activity,
there is a link. I am not going into that now. So
I should like to know what the Ministry is doing.
Why is the Secretary not showing adequate
interest in filling the two posts that are now
vacant, I should like to know ? Therefore,
Madam Deputy Chairman, Mr. Fakhruddin
Ali Ahmed tried to mislead the House. I putit
to you, Mr. Fakhruddin, thatyou are telling
either knowingly or without knowledge,
something which is wrong and hence you
mislead the House wittingly or unwittingly

when you say that the Bajorias have 42 per cent
shareholding. Are you prepared to place it
before any acceptable chartered accountant?

We are prepared for it. Are you ready to have
these balance-sheets and other papers examined
inorderto establish how much
shareholding the Bajorias have? The Bajorias
do not
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have that much shareholding. Besides, it is clear
that you have a majority. The President of India
and other organisations under the aegis of the
Government together have a majority. And you
can mobilise proxies and small share-holdings
and other business interests in order to occupy a
dominant position and even to take over control
of the company here and now. You are not doing
so because certain colourable transactions had
taken place.

Finally, Madam, some time ago in this House,
we read out the balance-sheets of the Bajoria
concerns to show that several lakhs of rupees had
been contributed by the Bajorias to the Congress
Election Fund. Somebody says Rs. 35 lakhs.
Anyhow we gave the figure. Bajorias had been
paying the money and Mundhras paid the money
and looted the treasury and public funds. Bajorias
had paid the money to the Congress Party and
that is the obligation which the Congress has
undergone. You are flouting Nehru's assurance;
you are flouting such assurances. Bajorias are
certified swindlers of the country and we do not
expect our own Ministers sitting there to shield
and protect them. Remember the fate . of
Mundhra and Mr. Krishnamachari. I warn you,
Mr. Fakhruddin Ali Ahmed, that you are doing
something knowingly or unknowingly which
may bring you the fate of Mr. Krishnamachari. I
would not like that to happen. Therefore 1 say
you act now and accept our demand for a public
enquiry and see that it comes under the the State
sector. Remove these corrupt men from the
Board of Directors and bring it in the public
sector so that everything goes on well. (Time bell
rings) Madam, I have got many more things to
say because I have got plenty of papers about
Bajorias. Bajorias are one of the greatest
swindlers in the industrial world and black
money is their profession. Therefore, Madam, I
hope you will ask him to reply to these questions.

SHRI NIREN GHOSH : Madam, one scandal
after another about the big business houses are
coming to the surface and we see how the
Government is protecting them, shielding them
or screening them. What does it prove? It proves
that the Government collectively is a thorough-
bred lackey of the big capital and they take
pride in being a lackey.

Now the point that I would like to make is
that this B.I.C. was previously looted and
exploited by Sir Arthur Inchcape and Sir
Robert Menzies, etc. Then it came to
he Mundhras.  After the Mundhra deal,
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as Shri Arora has pointed out, something took
place between Bajoria and the Government
secretly and some terms of agreement were
reached between them in accordance with which
the management was handed over to them. Now
what are these terms of the agreement? The
Minister should clarify them. I say this because
from Mr. T. T. Krishnamachari's observations [
find he says that a meeting of the general body
was called at which a Board of Directors was
elected with the concurrence of the Government
but the Central Government or the LIC having
39 per cent shares were not represented on the
Board of Directors. That is really strange. And
who were those Directors agreed to by the
Government? They are :

Shri Satish Chandra,
Shri B. P. Bajoria,

Shri D. P. Goenka, a well-known Cal cutta
magnate,

Shri K. N. Mookerjee,

Shri Sri Prakasa,

Shri S. B. Bose,

Maharajkumar Anand of Vizianagram.

Now who is Shri Satish Chandra ? He is a
discredited Congress Deputy Minister. So the
Government as a whole has vested interest in it.
They found a place for Shri Satish Chandra.
Then there is Shri Sri Prakasa, ex-Governor. The
Union Government as a whole is committed
thereby. Then there is Shri Bilgrami, ex-IGS. He
is Mr. Fakhruddin Ali Ahmed's candidate. He
wanted to put him on the Board of Directors. So
Shri Fakhruddin Ali Ahmed has a personal
vested interest there. Then there is Raja of
Bhadri, Shri Dinesh Singh's man. So the
Commerce Minister is also personally involved
in this deal. And finally also there were the all-
powerful Birlas under whose umbrella this
Government functions. Now I would like to
draw your attention to very good concerns, e.g.
Cooper Allen, Lalimli and Dhariwal. Cooper
Allen produces 50 per cent, of army boots. If you
cannot take over the BIC as a whole then take
these concerns one by one. They are very good
concerns. A gold mine is' being exploited for
their personal nominees through collusion. What
gratification they receive or expect to receive,
we do not know. Apart from that the Birlas also
have been brought in. So it is a political as well
as economic scandal. In fact, all sorts of scandals
are mixed up in the BIC affair. Then you see
another person, Himmat-singh Mansa, Asoka
Hotel Manager. All these fellows have been
accused of corrupt practices. That is the point I
want to make.
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Raja of Bhadri was accused of several cor-crupt
practices. He is Shri Dinesh Singh's nominee.
This Himmatsingh Mansa has indulged in
corrupt practices in regard to cement marketing.
Now they want to bring him there. Then you find
that ex-I.C.S. man. You know they are very fine
bureaucrats thriving at the hands of capitalists
and money-makers. So, I would not hestitate in
asking why a probe is not being ordered in it.
They refuse it. In all cases where they
themselves are directly involved, the
Government as a whole and the Ministers are
involved, they fight shy and do not order a
probe. So I would urge that the concern should
be immediately taken over by the Government
which even now holds 40 per cent, of the shares.
Even unit by unit they can take the entire
concern. It is a veritable gold mine. They have
political interests, economic interests, corruption,
nepotism, bribery, swindling and all those things
and even the Ministers are involved. It is a
veritable cesspool of corruption and the very fact
that the Government fights shy of enquiry only
proves our charges. So I would like to be
enlightened on these points.

SHRI KRISHAN KANT : Before the hon.
Minister replies, I want that he should reply to
this simple question. For the sugar mill deal I
want to know when the shares were sold, to
whom they were sold and at what price they
were sold and whether they were sold by
negotiation or by auction, or they were taken by
Bajorias or others.

THE MINISTER OF INDUSTRIAL
DEVELOPMENT AND COMPANY
AFFAIRS (SHRI FAKHRUDDIN  ALI
AHMED) : Madam, I have listened with great
attention to the various speeches made by the
hon. Members. In the course of an attempt to
elicit information and express their opinion,
some Members have given me advice, others
have been accused me, particularly a member of
my party, of complicity not only with Bajoria
but also with Birlas. I would deal with this
aspect later. But at the outset let me say that I do
not require any advice from any so-called friend
of mine. I know what is my duty as a Minister
and what is to be done in the discharge of that
duty and in the interest of the public at large. 1
would also like to refer to the unfortunate confu-
sion as regards the function of the Company
Law Department and of the function of a
company under the management of the
Directors. Madam, I am grateful to the hon.
Member, Shri Arora, for giving
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the history of B.I.C., which more or less is
correct. All I am to deal with is the arrangement
entered into under the guidance of Shri Lai
Bahadur Shastri as regards the management of
this concern. Not only under Shri Lai Bahadur
Shastri's guidance but also under the guidance of
the hon. Ministers who had the opportunity of
dealing with this matter, it was agreed that the
management of this company will be done in co-
operation with the Bajorias, who were the co-
petitioners before the Allahabad High Court, for
permission to convene a meeting of the
shareholders to elect a new Board of
management. It was agreed that the Board of
management will be such as will command the
confidance of the Government and the Bajorias.
Whatever names are suggested for the director-
ships, will be subject to the approval of the
Government. That is the arrangement under
which this company has been functioning.

Another question was raised that why Bajoria,
who was the managing director till November
1967 was given permission by the Government
to continue beyond the period of November
1967. May 1 point out that under the provisions
of company law there is no rule under which, for
the continuance of the managing director,
permission is sought? He can continue as
managing director, but only if the terms, or the
salary which he is getting, are varied, then only
the matter has to come for the approval of the
Company Law Board. So far as I am aware no
such application has been made and therefore
the question of giving permission does not arise.
One of the members said that Raja of Bhadri
was appointed a director because he had some
sort of understanding or connection with my
colleague, the Minister of Commerce. May I
point out that Raja of Bhadri was not appointed
a director recently? He has been a director from
before.

SHRI ARJUN ARORA : How long?

SHRI FAKHRUDDIN ALI AHMED :

Not for the last few months. I find among the
present names of directors the name of Bajrang
Bahadur Rai Saheb. And he has been a director
from before I took over charge. I have not been
concerned with the appointment of Raja of
Bhadri. He was appointed long before 1 took
over charge, and I have nothing on the file to
show that the Commerce Minister had anything
to do with the appointment of Raja of Bhadri.
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Now recently the only question that arose was
about the filling up of the vacancy after Shri
Roy resigned from the directorship of the
company, and of another vacancy remaining
unfilled. As has been pointed out, the
understanding was that the directors will be
appointed with the approval of the Government.
And as these were the two vacancies to which
directors had to be nominated by the
Government, some suggestions were given. It is
not a fact that the suggestion given by the Go-
vernment contains the name of Shri Tantia.

SHRI BHUPESH GUPTA : Who gave the
suggestion?

SHRI FAKHRUDDIN ALI AHMED :
It is not a fact that the suggestion given by the
Government included the name of Mr. Tantia.
That is not a fact, and I do not know why it is
attributed to Government that Government is
anxious to appoint...

SHRI BHUPESH GUPTA : You said that
some names were suggested. I should like to
know which are the names and which were
suggested by which authority.

SHRI FAKHRUDDIN ALI AHMED : Yes,
of the names suggested, having regard to their
experience and the knowledge and the
Government having considered that they would
be suitable, one of the names suggested was of
Mr. Bilgrami. Now one of the Members said
that it was suggested because of my interest in
him. I can assure the hon. Member that I do not
know the officer except through his record. He
is not a relation of mine. He is not a friend of
mine. He has been functioning in that capacity
in the Public Sector and his record has shown
that he is one of the very good officers with
experience of the management of companies.
Therefore his name was suggested.

SHRI A. M. TARIQ, : A man of integrity
too.

SHRI FAKHRUDDIN ALI AHMED : And
I doubt if any one suggested by Government
was not a capable person.

SHRI M. P. BHARGAVA : I am sorry to
interrupt, but they could not get through his
name.

SHRI BHUPESH GUPTA : Two posts are
vacant and I see that Mr. Himmat-singh's
name was suggested, it seems, and also Mr.
Bilgrami's name. But how is it that somehow
or other you are not appointing the right type
of people ?  have no fascination for any
name, but
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Government nominees should be there
immediately. Why there is much a time lag
and delay in this matter ? Explain it.

SHRI FAKHRUDDIN ALI AHMED : The
hon. Member would not jallow me to fini-h and
he is so impatient. / was dealing first of all with
the objection that has been raised regarding Mr.
Bilgrami, and I repeat that he is a person about
whom no exception, no charges can be made.
From the record I find that he is one of our
most efficient officers, an officer with integrity
and a very clean record. If on that basis his
name was suggested, I do not find anything
wrong, and I do not see any reason why all
kinds of wild charges, allegations and insinua-
tions have been made by the hon. Member. I
categorically deny that his selection was based
on a subjective consideration. It was based on
the objective consideration of providing the
best person available for the management of
this company. Similarly the name of another
gentleman who has the experience of managing
such companies, Mr. Himmatsingh's was also
suggested. But the hon. Member must realise
that after these suggestions by us, they have to
be passed in the board's meeting.

SHRI BHUPESH GUPTA : What is 'passed'
? You say Government nominates, but then
how is it 'passed' ?
<
SHRI FAKHRUDDIN ALI AHMED :
Government gives a suggestion. Then the
resolution for the inclusion as directors is
taken in the meeting of the directors, and then
the proposal comes to as again for approval.

We are still pressing that these names should
be included.
SHRI BHUPESH GUPTA : Then what

happened ? I put it to you that when these
people are opposing, even some of them, then
what remedy ?

SHRI NIREN GHOSH Wny not
technically qualified persons ? Why Bilgrami ?
Why Himmatsingh ? Why Raja of Bhadri ?
For what reason ?

(Interruption.!)

SHRI BHUPESH GUPTA Mr. Fa-
khruddin Ali Ahmed, you make one point
clear. Suppose you in good intention, with all
best intention, nominate two people and send
the names up to the board, and suppose the
board is controlled by them, as indeed it is,
what is the
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guarantee that they would accept these names
? They are angry because Mr. A. K. Roy has
been removed.

SHRI FAKHRUDDIN ALI AHMED : The
hon. Member must realise that the matter has not
yet been placed before the Board, and we are still
awaiting the reaction of the Board, and once the
reaction of the Board is known, then I shall know
what action to take, and how to deal with this
matter. Our suggestion has been forwarded to the
Board. When the meeting is held by the Board,
they will . consider it. After these names are
adopted by the Board the question of approval
will arise.

SHRI A. M. TARIQ. : What will
happen ifthey reject your suggestion ? The
question is whether you have any'vetoing
power incase of their rejection.

SHRI FAKHRUDDIN ALI AHMED :
If any name is not to our liking, we can
disapprove it. That is the understanding.

SHRI BHUPESH GUPTA: But
am I to believe that you will do it ?

THE DEPUTY CHAIRMAN : Please let
him finish.

SHRI FAKHRUDDIN ALI AHMED : Now
on one side objection has been raised why
these names have been suggested, on the other
side...

SHRI BHUPESH GUPTA : Nobody objects
to good names being suggested by the
Government either.

SHRI FAKHRUDDIN ALI AHMED : I am
glad you say it.

SHRI BHUPESH GUPTA : But we
would like to know whether Government
nominees would be there immediately, and if
you know very well their modus operandi, and
the manner of their behaving, normally they
would like to delay it if tbey cannot stall it
altogether. What steps are you going to take to
put proper nominees of the Government, who
can be the subject matter of discussion in this
House, on the Board ?

THE DEPUTY CHAIRMAN : That will do.

SHRI NIREN GHOSH : How are you «ure
that these names suggested are good ? They
have got their own personal reasons.
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SHRI BHUPESH GUPTA : That is there,
but we can get control and so they should keep
in view what we say.

SHRI NIREN GHOSH : Deliberately they
have suggested such people and not technical
persons but those who are their favourites.

SHRI A. M. TARIQ. :
Minister says is that the ...

What the hon.

SHRI ARJUN ARORA : The hon. Minister
himself can explain. He does not need any
advocate. Advocates are not allowed.

SHRI A. M. TARIQ : What I mean to say is
thai. There seems to be some confusion.

SHRI FAKHRUDDIN ALI AHMED : I can
take care of myself.

SHRI A. M. TARIQ : If they do not agree
with the suggestions of the Government and if
they want their own nominees, then there will
be civil war between those directors and the
Government. Then what can be done ?

SHRI FAKHRUDDIN ALI AHMED
Madam, I take serious objection to the wild
charges...

DR. M. M. S. SIDDHU (Uttar Pradesh) :
Did Mr. Bajoria object to the names ? Is there
any correspondence between him and the
Ministry ?

THE DEPUTY CHAIRMAN : Let
him finish.

SHRI FAKHRUDDIN ALI AHMED : I take
serious objection to the insinuations and the
charges levelled by my hon. friend Mr. Niren
Ghosh against my officers and against another
gentleman who are not present here to defend
themselves. I categorically say that they are
persons about whom there is no substance in
any of the allegations that they are corrupt or
that they have no experience in dealing with
these matters.

So far as the other questions are concerned I
would like to make the position very clear.
Under the law the appointment of a director
need not come to us for the purpose of
approval. Only the appointment of the
Managing Director or a whole-time director
comes to the Company Law Board for the
purpose of approval. For other directors it does
not come. But
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here it is on the basis of an understanding that
the directors of this company will be appointed
with the approval of Government this question
of approval arises. Therefore no directors can
be appointed without their names being sent to
us and without their names being approved by
us. So far as these two names are concerned,
we have suggested these two names and we
have not been told that they are not acceptable
to the Board of Directors, and when we know
their final decision we know what action has to
be taken in these matters and that will be taken.

Another question raised by Shri M. P.
Bhargava was about some figures given in the
balance-sheets for 1965 and 1966. Now I
would like to place before the House the facts
as they appear from the balance-sheets for
these two years. If any further enquiry is
necessary that will, of course, be made by us
and we shall find out if there is any flaw or any
irregularity has been committed in placing
these matters in the form in which they have
been shown.

According to the balance-sheet as on
31st December, 1965, the closing stock of
work in progress, the finished products and
raw materials stood as : Work in
Progress—Rs. 1,58,83,681, Finished Pro-
ducts—Rs. 3,04,61,669, Raw Mateiials— Rs.
1,81,59,350. These are the figures both
according to the profit and loss account of
that year as well as Schedule 'F' appended to
the said balance-sheet. When we come to the
1966 balance-sheet, we find that in the profit
and loss account, the opening stock, the
work in progress and raw materials have
been shown asRs. 1,37,00,683 and Rs.
2,03,42,348.  In this way whereas the figure
of stock in progress has been reduced in 1966
profit and loss account by Rs. 21,82,998, the
figure of material has been correspondingly
increased by the same figure. It is understood
that it is due to the fact that in the past wool top
used to be treated as work in progress. But in
1965, Shri R. C. Khanna, a partner of
Ferguson & Co. took the view that mere
conversion of wool into wool top would not
amount to wool top being treated as work in
progress. It was still to be treated as raw
material. Accordingly, on the advice of the
auditor the figures of 1965 in respect of raw
material and work in progress were recast for
the purposes of preparing the profit and loss
account for the year 1966. Thus there is no
material effect of this change so far as the
working results disclosed by the profit and
loss account for 1966 are concerned.

[ 14 DEC. 1967 ]

Discussion 4152

It is also found from the profit and loss
account for 1966 that the figures of certain
income and expenditure accounts for the
preceding year have been shown different
figures than the figures therefor given in the
profit and loss account for 1966. On the
income side the sales for 1965 as given in the
1966 accounts have been shown at Rs.
9,13,65,871 whereas the figure of sale
according to 1965 accounts was Rs.
8,85,21,252. Or in other words the sales for
1965 in the year 1966 accounts have been
shown Rs. 28,44,219 in excess. But the work
in progress figure has been shown at a reduced
figure of Rs. 21,82,998 in the accounts of
1966. Since the figure of work in progress as
per 1965 profit and loss account was Rs.
1,58,83,681 this has been shown in 1966
accounts as Rs. 1)37>00,683. Thus the income
side has been shown in excess by a net sum of
Rs. 6,61,221. On the expenditure side the
consumption of raw material has been shown
at a lower figure by Rs. 21,82,998 that is to
say, Rs- 3»73>87)032 minus Rs. 3,52,04,034
and the excise duty in excess by Rs. 28,42,219.
Thus the net excess on the expenditure side is
also Rs. 6,61,221. In this connection reference
is drawn to schedule "G" appended to the BIC
balance sheet for 1966. Item 14 of that
Schedule states that figures in the previous
year have been recast as far as practicable to
make them comparable with the figures of the
current year.

This is the explanation of the various figures
cited by the hon. Member and the explanations
seem to be reasonable. I shall further look
into this matter and. . .

SHRI M. P. BHARGAVA : May I,
Madam Deputy Chairman, make a request at
this stage ? Let the hon. Minister just make a
reference to any chartered accountant and see
whether this is permissible under the rules.

SHRI FAKHRUDDIN ALI AHMED :
That is what I have said. So ‘ar as the question
of the figures is concerned, that has been
explained. Whether the manner in which it has
been done is regular or irregular, I have said I
shall look into this matter and see what action
is called for,

SHRI BHUPESH GUPTA:I am
taking these two things to Calcutta tomorrow
and I shall bring the opinion and that is
something which you should have done
yourself.

SHRI ARJUN ARORA : No, you don't go
to Calcutta. You may be arrested there. You be
here.
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SHRI'FAKHRUDDIN ALI AHMED :
So Tar as.

SHRI BHUPESH GUPTA :
irregularity. Do you understand it,
Fakhruddin ?

I say it is
Mr.

SHRI FAKHRUDDIN ALI AHMED :
I do not need any understanding from the hon.
Member.

SHRI BHUPESH GUPTA : Madam, Deputy
Chairman, it is stated here in the document
itself that something has to be done, that it is
an extraordinary measure. The document itself
admits that.

THE DEPUTY CHAIRMAN : That is all
right; he knows it.

SHRI BHUPESH GUPTA : He should tell
us whether his attention was drawn to this by
the Department concerned and whether he
asked the Department to get legal opinion on
the subject.

SHRI FAKHRUDDIN ALI AHMED : I do
not know what more the hon. Member wants. I
say these are as collected from the Balance-
sheet and I have submitted, any irregularity has
been committed by them or whether there is
any error in the figures mentioned by them, is
entirely a matter which will be looked into by
me.

Now, so far as. the question of shareholding
is concerned, Madam, I gave figures the other
day to the House so far as the shares held by
the Government, by the L.I.C. and by the Unit
Trust of India are concerned. These are the
figures recorded in our books and accordingly
we have given those figures. So far as the
shares held by Bajoria and his associates are
concerned, we gave those figures on the basis
of facts supplied by them.

SHRI BHUPESH GUPTA : Oh, I see; that
is your source ?

SHRI FAKHRUDDIN ALI AHMED : On
the basis of facts supplied by them.

SHRI BHUPESH GUPTA : By whom ?

SHRI FAKHRUDDIN ALI AHMED : By
Bajoria and his associates.

SHRI BHUPESH GUPTA : Let us have it
clear. Did you get the information from
Bajoria and his associates ? Then I  should
like to know which are the
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associates who supplied information in order to
substantiate that the Bajoria group holds 43 per
cent of the shares. I put it to the hon. Minister
that the Bajorias made a false statement to the
hon. Minister thinking he would not be able to
find out from others especially when the Board
of Directors is in his favour. You can find out
nothing; according to our information it is not
so at all.

SHRI FAKHRUDDIN ALI AHMED :
If the hon. Member has better information, has
more information, than I, I would like him to
pass on that information to me.

SHRI BHUPESH GUPTA : Why should I
pass that on to you ? It is your job.

SHRI M. P. BHARGAVA : I have given
enough information in my speech and you can
take all those figures.

SHRI FAKHRUDDIN ALI AHMED :
These are the figures based on what the
Bajorias told us about the number of shares
held by them, by their associates and friends ?

AN HON. MEMBER : Friends also ?

SHRI BHUPESH GUPTA : A large
number of shares were mortgaged  with the
Punjab National Bank. You can ge the
proxies from them.

SHRI CHANDRA SHEKHAR (Uttar
Pradesh) : At this stage may I say to the hon.
Member that it is not only that the Government
is dealing with a private company. The
Government is involved in this. The
Government is a major sharcholder, an
important shareholder of this company and a
large amount of public money is involved. How
can the Minister take this position that he will
look into it to see if any irregularity has been
committed by this company ? It is our own
money, the money of this Government, the
money of the people, that is involved. What is
the machinery in the Ministry of Industrial
Development and Company Affairs which
looks after the interests of the Government in
this particular concern as a shareholder, not as
the Administration ?

SHRI FAKHRUDDIN ALI AHMED :
The question that the hon. Member is raising is
something which is beyond the capacity,
beyond the authority, of'the
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Company Law Department to look' into. These
are companies in which the Government also
hold shares and other people also hold shares
and it is the shareholders who decide who
should be the Directors of the company and it
is the shareholders who take the decisions.
When any irregularity or illegality is brought to
our notice, it is only then that the Company
Law Department come in.

SHRI BHUPESH GUPTA : Madam, I sssk
your protection. Mi. Chandra Shekhar evas
very relevant. He said that the Government
itself admits that it holds 42 per cent of the
shares in the company. Then there are other
institutions connected with the Government.
Besides, the State Bank has given huge loans.
So much of public money is at stake and
therefore the Government cannot take up this
stand as if it is an ordinary business. In fact the
Government should have come into the picture
earlier when the State Bank thought that the
concern was not handling things properly.
Today the situation has worsened. The
company is running into loss and things are
being sold out in order to turn it into a
skeleton. Is it not the duty of the Government
to come into the picture and take the initiative
themselves in this matter in order to find out
the true state of affairs instead of saying that
the Bajorias would supply the facts and on the
basis of that they would proceed ? In that case
bring Mr. Bajoria in th'; Treasury Benches.

SHRI FAKHRUDDIN ALI AHMED : What
I would like to point out is this. It is not only
the Government that has got the interests in the
company. The State Bank has got interests; the
L.I.C has got interests. All these interests are
taken care of, when the matters are considered
in the Board of Management and shareholders
by the L.I.C, by the State Bank of India, etc.
which are autonomous bodies. If they bring
any case of irregularity or illegality to our
notice, then certainly it will be looked into, but
if the hon. Member thinks that for everything,
for even minutest detail the Law Department
should scrutinise and look into what is going
on, that is not the function of the Company
Law Board ...

(Interruptions)

SHRI NIREN GHOSH : Parties holding
shares are not represented on the Board of
Directors ?

SHRI FAKHRUDDIN ALI AHMED : The
parties are represented on the Board.
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SHRI BHUPESH GUPTA : Why did you
put Mr. Sri Prakasa there — Bajoria man ?
Why did you put .. .

SHRI FAKHRUDDIN ALI AHMED
Because we thought he is a very able person
with qualifications, experience and so on.

SHRI BHUPESH GUPTA : Madam Deputy
Chairman, you just see. He is man
superannuated even as a Governor and he says
he is a very able man to control this company.

SHRI CHANDRA  SHEKHAR

Even now I would request the hon. Minister to
realise the implications because for a Balance-
sheet which is approved by the Board of
Directors every Director is responsible. The
Government Directors were also present at the
meeting when this particular Balance-sheet
was approved.

SHRI BHUPESH GUPTA : Mr. A. K. Roy
was the Director.

SHRI CHANDRA SHEKHAR : If there is
any irregularity in this Balpnce-sheet
automatically these Directors should be sacked
if they had not raised any objection thereon at
the meeting because this is a peculiar position.
The President of India has 42 per cent shares
and we appoint three Directors and the hon.
Minister says that only the Company Law
Department is there to see whether
irregularities have been committed or not. Who
is to look after the interests of the President of
India who is having 42 per cent shares ? That is
my basic question. And what Department in the
Government represents the President of India
in such companies where we have minority
shares ?

THE DEPUTY CHAIRMAN : What have
you to say?

SHRI BHUPESH GUPTA : Madam, may 1.

THE DEPUTY CHAIRMAN : Let him go
ahead. Allow him to continue.

SHRI BHUPESH GUPTA : Everybody is
going ahead.

SHRI ARJUN ARORA : May I know if the
hon. Minister realises that his biggest handicap
is that he is not revealing the real fact that
though the Government owns about 42 per
cent of the shares it has given an undertaking
that it will not
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appoint a Director ? Whenever the Government
has appointed Mr. Sri Prakasa, Mr. Satish
Chandra, Mr. A. K. Roy or the Raja of Bhadri
the Government has done it through the back
door. Though the Government is a 40 per cent
shareholder it has given an undertaking that it
will be a sleeping partner and will not appoint
or insist on the appointment of its own Director
and it gets people appointed through the back
door. Why does he not reveal that the Gov-
ernment made a mistake in 1962 in deciding
that the Government will be a sleeping partner
? If he realises that it was a mistake, then he
should have the courage to undo it.

(Interruptions)

SHRI FAKHRUDDIN ALI AHMED :
I think it is not correct to say that the
Government has given any undertaking. The
Government have been taking active interest in
seeing that their nominees are appointed as
Directors. Their Directors have been in the

Board. Mr. A. K. Roy was there. Then there
was...
THE DEPUTY CHAIRMAN : They are

asking of something else not who were the
Directors.

SHRI BHUPESH GUPTA : Mr. A. K. Roy.
We will hear some day that Hitler has been
appointed to look after democracy.

THE DEPUTY CHAIRMAN : Please sit

down.

SHRI BHUPESH GUPTA : Then why is he
saying this?

SHRI FAKHRUDDIN ALI AHMED =m
What I am pointing out is this. If any
irregularity is found in the accounts submitted
by the Management, if we find that there is any
illegality, then action will be taken as provided
in the law against those Directors.

THE DEPUTY CHAIRMAN : Your
Directors have not found any irregularity?

SHRI FAKHRUDDIN ALI AHMED :
No.

SHRI BHUPESH GUPTA : Who are jrour
Directors ? Madam, you have asked a relevant
question. Can you expect Mr. Sri Prakasa, Mr.
A. K. Roy and others about whom we have
heard so much here to find this out ?

[ RAJYA SABHAJ
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THE DEPUTY CHAIRMAN ; The Minister
has followed all the questions you have raised.
Let him answer.

SHRI BHUPESH GUPTA : The more
he answers the more his bungling.

SHRI FAKHRUDDIN ALI AHMED : There
is no question of bungling. Only some people
do not like to see facts as they are and they
keep on putting forward their own views. Now,
so far as the question of shares in the sugar
companies is concerned, I should like to make
it clear that there is no question of disposing of
the sugar mills. , The BIC owned certain shares
in sugar companies but Members stated that
some sugar mills have been disposed of. I
explained the position the other day. Shares of
the value of Rs. 38 lakhs have been sold
because of demand by the State Bank of India
for payment of the debts due to them and
because shares of one of the companies were
not profit yielding I think they were not giving
dividends and these were sold.

SHRI BHUPESH GUPTA : Have you been
told from responsible quarters that this has
been a colourable transaction? Actually there
has been a black transaction and as a result of
that they have made a lot of money. Have you
b”en told that by very responsible people
whom you trust. Tell me that.

THE DEPUTY CHAIRMAN : Please sit
down.

SHRI FAKHRUDDIN ALI AHMED : I
pointed out that decision was taken by the
resolution of the Board and my information is
that after these matters were discussed
unanimous decision was taken by all the
Directors.

SHRI BUPESH GUPTA : All the Directors
are thieves.

SHRI FAKHRUDDIN ALI AHMED :
A decision was taken that this should be done.

SHRI BHUPESH GUPTA : The Cham-bal
dacoities have- been approved by Man Singh
and his gang.

THE DEPUTY CHAIRMAN : Please let
him finish.

SHRI FAKHRUDDIN ALI AHMED : It is
not enough for my friend to make sweeping
allegation that there has been some illegality
and there has been some
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underhand arrangement. Let him, if he has
anything, place it before you, before us.

SHRI BHUPESH GUPTA : Are you ready
for a C.B.I, investigation. We shall go before
the CBI. Are you ready to refer the matter to
the Central Bureau of Investigation ?

SHRI FAKHRUDDIN ALI AHMED 1 On
what material?

SHRI BHUPESH GUPTA : On the basis of
what we have stated heie, on the basis of these
documents, what your Party men have said and
what we from the Opposition have said.

THE DEPUTY CHAIRMAN :
down.

Please sit

(Interruptions)

SHRI ARJUN ARORA : Mr. Krishan Kant
is a very good Congressman.

SHRI NIREN GHOSH : The more he
speaks, the more pitiable a figure he becomes.

SHRI FAKHRUDDIN ALI AHMED
Now, I would like to deal with some of the
wild allegations...

SHRI KRISHAN KANT : On what date
were the shares sold, to whom were they sold
and at what price were they sold ? Was it all
negotiation ?

SHRI FAKHRUDDIN ALI AHMED : The
other day I gave the price to the hon. Member.
The date is not with me. I shall later give the
date.

SHRI KRISHAN KANT: And to whom?

SHRI FAKHRUDDIN ALI AHMED :
That also I shall give. Now, so far as the
question of the wild allegation made by Shri
Bhargava about my complicity with Birlas is
concerned...

SHRI BHUPESH GUPTA : On a point of
order. Without refuting the allegation, he has
no business to say 'wild allegation'. It is casting
aspersion on a responsible Member of the
House. Mr. Bhargava is not temperamentally
of that type.

THE DEPUTY CHAIRMAN : That is all
right. You take your seat. There is no "point
of order. Please continue.
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SHRI FAKHRUDDIN ALI AHMED :
I do not know why my hon. friend is so much
perturbed.

SHRI BHUPESH GUPTA : I want to catch
hold of Mr. Bajoria by the neck.

SHRI FAKHRUDDIN ALI AHMED : I am
pointing out that there is no substance in the
wild allegation made by the hon. Member and
I can tell the hon. Member that it is not the
first time that I have the privilege of
functioning as a Minister. I have held the post
of a minister for so many years in the State of
Assam.

SHRI BHUPESH GUPTA : It is a quali-
fication or a disqualification.

SHRI FAKHRUDDIN ALI AHMED : I can
say that no one, not even my enemy, has
questioned my integrity or will be able to point
out that I have shown any favour or that I have
passed order in any matter out of threat or fear
of anyone. It is really a very wild allegation for
him to allege of my complicity with Birla. I
challenge him to place before this House the
material on the question of complicity.. .

SHRI M. P. BHARGAVA : Madam, I would
like to ask a few questions and let him reply.

THE DEPUTY CHAIRMAN : You have
finished and it cannot go on like this.

SHRI M. P. BHARGAVA : No. i is, is he
aware or not aware that the Birlas gave an
award in the family affair of the Bajorias? Let
him deny it. Then, No. 2, is it a fact or is it not
a fact that he admitted the other day that Mr.
Dinesh Singh came with Mr. B. P. Bajoria and
Mr. Rameshwar Tantia to him ? For what
purpose did they come? Can he throw some
light on that?

SHRI FAKHRUDDIN ALI AHMED :

If these are the only two allegations of
complicity against me, where is the question of
my complicity with the Birlas ? I would like the
hon. Member, to consider and offer an apology
for making these wild allegations. Are these the
matters which can even show my complicity
with the Birlas? How am I to know what award
Mr. Birla gave so far as Mr. Bajoria is
concerned? I said only Mr. Dinesh Singh came
and had a talk with me. Does that show my
complicity with the Birlas ? I take serious ob-
jection to such sweeping allegation.
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THE DEPUTY CHAIRMAN : I think hon.
Members should not make such charges.

SHRI M. P. BHARGAVA : If I am wrong, |
am prepared to apologise.

SHRI BHUPESH GUPTA : First of all, he
should apologise for allowing the Bajorias to
run amuck. You will allow the Bajorias to
plunder the Republic and we should apologise
to you?

SHRI FAKHRUDDIN ALI AHMED :
I do not knowl why Mr. Bhupesh Gupta is
perturbed. If he has any charge to make against
me, [ would ask him to say it on the floor of the
House as to what are the allegations. It is only
fair that this should be done. Do not act like a
coward. When you have nothing to specify you
keep on merely repeating that there is
complicity with the Birlas and so on. I take the

[RAJYA SABHA]

most serious objection to the way in which wild
charges are made and I am sure that Mr. Dinesh
Singh—he is not here—also will have
something to say about this. So far as I am
aware there is nothing to indicate his complicity
also with the Birlas. If there are any materials
we would like to know, to see them placed
before the House and to be enquired into by any
committee and in this way.. .

{Interruptions)

SHRI BHUPESH GUPTA : Nobody has
said it.

THE DEPUTY CHAIRMAN No in-

terruptions. Let him finish. m

SHRI FAKHRUDDIN ALI AHMED :
Therefore, I would like to say.. .

SHRI NIREN GHOSH
evidence is there.

Circumstantial

SHRI BHUPESH GUPTA : Your Ministry is if
complicity with the Bajorias. I do not care abou|
you. Your Ministry is in collusion with thg
Bajorias. I put it to you. Let us go to the CBI ang
after that come and tell us as to who should
apologise or not. It is not an individual. Why arg
you taking it on you? This matter”j relates to &
period of time when you wera”® not there even
Why are you taking everything upon yourself?
say your Ministry.

THE DEPUTY CHAIRMAN : Please, let
him continue.

SHRI FAKHRUDDIN ALI AHMED : 1
was, first of all, referring to the wild charge
made by Shri Bhargava and I do not
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know why Shri Bhupesh Gupta is offering
explanation on his behalf. Shri Bhupesh Gupta
referred to the Ministry and not to me, I am
sure. | know that.

SHRI BHUPESH GUPTA : I give you the
benefit of doubt.

SHRI CHANDRA SHEKHAR: Madam,
may | say that there seems to be some mis-
Understanding? From what I understand, Mr.
Bhargava did not mean individually the hon.

Minister of Industrial Development. I do not
know...

SHRI N. PATRA (Orissa) Twice he
repeated it, not once.

SHRI CHANDRA SHEKHER : 1 am

sorry, I was not present at that time.

THE DEPUTY CHAIRMAN : I was also
not here.

SHRI CHANDRA SHEKHAR : Madam, I
hope Mr. Bhargava will clarify the position
because it has created a very wrong impression.

SHRI M. P. BHARGAVA : If the hon.
Minister is prepared to order an impartial
enquiry and it is found that my allegations were
wild, I shall apologise not only to the House
but also publicly.

. (Interruptions)

SHRI NIREN GHOSH : The circumstantial
evidence points an accusing finger at the
Government of India.

THE DEPUTY CHAIRMAN : I do not
think this sort of interruptions carry us
anywhere. You may allow Mr. Fakhruddin to
carry on and finish his reply.

SHRI FAKHRUDDIN ALI AHMED : So far
as the question of my complicity with the Birlas
is concerned, he has made that charge and I
would like that an enquiry be made by a
committee of this House, whether there is any
substance in the allegations of my complicity
with the Birlas or not. I would like that com-
mittee to go into it and I would like the House to
judge after enquiry. I am not a man who will run
away from a probe. I would like the House to go
into the question. It involves a question of breach
of privilege ¢ also. If it is found that there is no
substance I shall claim breach of privilege and
also action against the Member who is making
these wild charges.
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SHRI BHUPESH GUPTA : So you have
agreed.

THE DEPUTY CHAIRMAN : Let him
finish, please. We cannot go on indefinitely. It
is only one hour's discussion. We just cannot
go on like this. It does not lead us anywhere.
Please let him finish his reply. I cannot allow
Members just to get up every now and again,
every minute.  Let the Minister finish his

reply.

SHRI BHUPESH GUPTA Who is
responsible for it?

THE DEPUTY CHAIRMAN : Please sit

down. You have had enough. How many more
questions would you ask ? You were allowed
because you were to go to Calcutta.

SHRI FAKHRUDDIN ALI AHMED :

My friend says that there is the complicity of
my Ministry also. As long as I am in charge of
this Ministry I must defend those persons who
cannot come here and defend themselves. I can
also say that if there is any substance in what
Mi. Bhupesh Gupta says, let him give me those
facts. If anyone is found to have complicity
either with Bajorias or Birlas, certainly action
will be takei. against him. But I protest against
sweeping charges against my officers and I
think it is not fair for him to make this wild
allegation.

SHRI BHUPESH GUPTA : I did not make
wild allegation. I brought to your notice ceitain
facts which I believe to be true, and I recited
them. In fact I wrote them to be precise. Now
you are not answering that and you are saying
that I am making a wild allegation. I itemised
them one after another. Say about Mr. Jasvar-
dhan what he gets and where he gets it from.

SHRI FAKHRUDDIN ALI AHMED : I am
talking about my Ministry.

SHRI BHUPESH GUPTA : Your Ministry,
your Ministry. A hot line is operating between
youi Ministry and Bajorias.

THE DEPUTY CHAIRMAN : The Ministei
must be allowed to finish his reply. It is not
fair. You are going on like this for the last
half an hour.

SHRI FAKHRUDDIN ALI AHMED : They
facts

have not the courage to place the actual
but keep on making wild I
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allegations against the Ministry. I refute all
those charges. That is very unfair. There is no
substance in them. As regards the allegation
that Shri Sri Prakasa's one son is an employee
of Bajorias, when this matter was earlier
brought to my notice, I wrote a letter to him to
find from him if it is a fact. But he said that he
had nothing to do with the appointment of his
son with the Bajorias and his son has been an
employee from before he became the
chairman.

SHRI BHUPESH GUPTA : How much he
gets?

SHRI FAKHRUDDIN ALI AHMED : I am
told at present about Rs. 1500.

SHRI BHUPESH GUPTA
qualification at all.

With no

SHRI FAKHRUDDIN ALI AHMED : I do
not know about it, but I am placing the fact as
it is.

SHRI NIREN GHOSH : His remuneration
was doubled when he was in the employment
of Birlas all of a sudden. What qualification
has he got?

SHRI FAKHRUDDIN ALI AHMED : If I
give facts to the hon. Members, they comment
upon that. Therefore, my submission is that in
these matters whatever information was
required has been given by me both when this
matter was raised through questions and also
today. There has been a loss, but what are the
reasons for this loss have got to be gone into.
The year 1963 was a vei y good one because all
ordeis were from the Defence Ministry, but in
1964 and 1965 there were no orders from the
Defence Ministry with the lesult that there has
been a lo«s. This matter is being looked into.
There has been recession not only in this but in
other industiies also, and so far no material has
come before me from which I can gather that
there has been any underhand measure or any
illegality committed by the Company. But
these matters will be further looked

to, and if any action is calle.d for, it will
Kitainly be taken.

THE DEPUTY CHAIRMAN : The House
stands adjourned till 11 A.M. to-moirow.

The House then adjourned at seven
of the clock till eleven of the clock on
Friday, the 15th December, 1967.



